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OsA. has already been served) .

The Applicant, a retired C.R.3. has
filed the present 0.A. under Section 19 of the
AJTeAct, 1985; wherein he has pointed out that
during his service, several of his juniors,
@etails of whom have been given out in the 0.4%)
superseded him, illegally. It is- the case of
the Applicant that when each time<Junlors
superseded him (and persons placed like him)
the authorities were pointed out the lapsej;
not only through representationsbut by f£iling
Writ Applications/Os.As. But no heed were paid
to their grievances. v '

without
I direct the Respondents

In the aforesaid circumstances,
entertaini‘;l‘gb A:T;g.’sﬁbo Ao,
to treat the present O.A. to be a representqtion
of the Applicant@ade to them)and redress the
grievances of the Applicant( through a reasoned
and speaking order) as due and admissible under
the Rules, within a period of three months from
the date of receipt of copies of this order and
intimate the decision thereon to the Applicant
within a period of fifteen days thereafter.

This O.A., with the above observationg
and directions/is disposed of at the stage of
admission itself. No costs.

Send copies of this order, along with
copies of the O.A.,to Respondents and free
copies of this order be made available to the
learned counsels of both sides.
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